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CONTRAL AOM NISTRUTIVE TRIgir AL
~ PRINCIFAL 8gvcH
NEW DELHI
0.A./T.A. No. 1870/95 /109

—— eS8 Decided on: 31.1.97

" Shri Ranbir Singh
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THE HON'BL E SHRI S.R. ADIGE, MEMBER (A)

THE HON'BL £ SHRXXBXXX/ DR, . A. VEDAVALLI,

1.

2.

MEMBER (J)

To be referred to the Reporter or not? Yes

Yhether to be circulated to cther Benches
of the Tribunal ?
No
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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH,
NEW DELHI,

0,4,N0,1870/95
A
New Delhi: this the SI- day of January, 1997,

HON'BLE MR,S.R.ADIGE , MEMBER(A) o
HON'BLE OR.A.VEDAVALLI, MEMBER(J)

Shri Ranbir Singh,

Asstt, Mmmissioner of Police,

&/0 shri Ganpat Singh,

presently posted ot Crime against Wwmen 11,
Nanakpura,

New Dslhi, coces fpplicant,

(By adwecate: shri shankar Raju),
VYersus _

9o Lt, Governory
Govt. of NCT Delhi,

S, Raj Niuwas Marg,
Delhi - 110054,

2, Chief Secretary,
Govt. of NCT Delhi,,
Sy Alipur Rad,
Cslhi, 2000000 RBSPONAIN LI

(By Adwcate: Shri Jog singh),

JUDMEN T

BY HON'BLE MR,S, ReADIGE MEMBER(A)

Applicant impugns the OM dated 28,.5.9C (Annaxu:‘ewigfé

drawing up a DE against him, and prays for an order
of exoneration with all consequential benefits
including opening of the sealed cover and premotion

to DANI Police Service on regular basisge

20 8y the impugned 0.M, dated 28.5.50 responden ta
proposed to proceed against the zpplicaent departmentally :
on the charge that while posted as Inspector of chﬂce/s'?iij;:
Police Station srinivaspuri, New Delhi in Sep teabar, 1935
the applicant wrote a confidential note o ths then o

South District, New Delhi casting serious aspersions cop
Dr. R.K,Shamma, Department of Forensic Scionces, °Iif)s
unnecessarily and maliciously with regard to o posg-

mortem conducted by him on 20,9,86 on tha body of one
1/(\
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Dayal Singh S/o Kalysn Singh who allegedly had died
becauses of physical torture in the custody of S.I
of Police sShri Ranvir Singh, to shield shri Ranwvir

Singh from punishment.

3. The grounds taken are that the delay in

issuing the charge shaet ‘is unjustified and tmraasgm;bi{i;%
no proceedings have been held in furtherance of thg
impugned 0.M, daspite serving of tha charge chest and i’“'ﬁ
inquiry has been initiated on the basis of a
confidential, unpublished and privileged communication

which doas no't constitute misconduct.

4, W have heard applicant’s counsel shri Shankny
Raju and respondents' counsel shri Jog Singh, and

have perused the materials on record, including ths
confidential note dated 24,9.86 submitted by the
applicant to the DCP South District, New Delhi,

5. We note that in the impugned 0.M, dated
28.5,90 the applicant has besn given the upportunity‘ |
to submit his us of defence within 10 days of roceipt
of 0.,Mey, to vhich the applicant had submitted his
representation addressed to L.G.0slhi through proper
channel, but no materials have been produced befors

us to show that the said representation has been
disposed of according to law, Meanuhile applicent

has filed M.a.N0.2577/96 stating that respondents

are going ahead with the 0,E,

6. - Under the circumstance, this 04 is digposed of
with a direction to the pisciplinary Authorpity in ths
first instance to dispose of the applicant’s
representation after giving him a personal hearing
by a detailed, speaking =and reasoned ordsr in

accordance with law within 3 months from the date of
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receipt of a copy of this order., While doing so,
he will deel with.each of the grounds taken in the
represantation, including those listed in paragraph

3 above.

7o The 0A along with M,a.No.2577/96 is dispceed * . -

of accordingly. No costs,

{ DR.A.VEDAVALLI ) ( s.R.ADIGE ;
mamser(d) o MEMSER{A) o
o
- /ug/
7




